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JeH. Munindgra Nath . o . Applicant,

AND
1. The Superlntendant of Paost 0ffices,

Mahaboohbnagar.

2. Asst,. Superintandent of post.ﬂﬁficss;
Gadwel Sub-Divn. Gadwal, ‘ .o Raspondqqts.

-
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COUNSEL FCR THE RESEONDENTS: SHRT N. V. Raghava Reddy,
%m/ﬁaal CGsC.
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HON'BLE SHRI JUSTICE V.NEELADRI RAC, VICE CHATEMAN
HON'BLE SHRI R.RZNGFRAJAN, MEMBER (ADMM.)
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0.A.NO, 358/93,

JUDGMENT Dt: 18.7.95

(AS PER HON'SLE SHRI JUSTICE V,NEELADRI RAQ, VICE CHAIRMAN)

Heard Shri S.Rgmakrishna Rao, learned counsel
fgf the applicant and Shri N.V,Raghava Reddy, learned

stending counsel for the respondents,

2. This OA was disposed of by the order dated
22.6.1995. But the said judgment requires review, in E
view of the judgment of the Full Bench, Central

- Ll lC\qLL(L))A{&m\Q/

- ‘ Agministrative Tribunal, Calcutta As such, Paras 6

and 7 of the order are deleted and they are substituted

by the followingii\-tk;‘k‘«‘n«[ /& Ste s Ui Veao.

"Para-6: Butthe fuill Bench of C,A,T, held
in 1994@b7) ATC 456 (CAT) (Cal) (Surendra Nath Bera Vs,
Union of India) that even if the ED Agent is exonerated/
acquitted in criminal case, he is not entifled to the
allowances fcr the period of put off duty. 'But as the
Judgment of the Bangalore Bench is suspended by the Apex
Court in Civil Appeal Nos.4917 to 4927/1990, it is
jE? ordered that even inspite of the dismissal of this 8
OA, the applicant will be entitled to the benefitlof | - f

the judgment‘in the civii Appeals referréd to above?

if it is going to be decided ir favour of the ED Agents., .
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Fara=-7: In the result, this CA is ordered

as under:-

This OA is dismissed. But in case the Civil
Appeal Nos.4917 to 4927/90 are going to be disposed of
in favour of the EDWAnents, the applicant hereib is
- énpitled to the henefit of the same for the period

from 27.2.1990 to 31.10.1990.jf+&¢dam&ts;“"

(R .RANGARAJAN) " (V.NEELADRI RAOC)
MEMBER {ADMMN.) VICE CHAIRMAN
DATED: 18th July, 1995, ’k
Open court dictatiocn,
- f%”/[‘@ AR
: Deputy REQiStrar(J)CC
van
To
1. The Ssuperintendent of Post Offices,
Mahaboobnagar.

2. The Asst.Superintendent of PGst Offices,

Gadwal sub Division, Gadwal.
3. One copy to Mr.S.Ramakrishna'Rao, Advocate, CAT_Hyd.
4, One copy to Mr,N.V.Raghava Reddy, Addl.GGSC.CAT,Hyd.
5. One copy to Library CAT,.Hyd.
6. ONe spare COpY.
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‘ BY . * CHECKED BY -
THPED BY -

COMPARED BY . APPROVED BY

IN THE CENIRAL 3DMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.
. ) ‘
THE HON'BLE MR.JUSTICE V.NEELADRI RAO
VICE CHAIRMAN

-

AND

THE HON'BLE MR.R.RANGARATAN { M( AD M)

DATED ___lf)f_l_:_}__ 1995.

ORPIER/JUDGMENT ;

M.A./R.A./C.ANO.

o in .
0a.No, . SC%’\/C:\'B *

TA.NO. (W, P. )

Admitted and Interim directions .
issued

Allowed|.
Disposed of with directions.

Digmissed.

(™

A

Dismissed as withdrawn

Dismissed for default

Ordered /Rejected.

53
Ne.order as to costs.






